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Hon ̂ Me Ms.Safilina Slivastavai, Member (J)
Hott*bie Dr.A.IC Misfera, Meiafeer (A)

App: ‘None
Res: Sri S.P.Singh

Counsel for respondents states at the bar tliat tbe O.A. l^as become in- 
fructuous, tbcrcforc, his prayer is that the O.A. bo dismissed as having bccomc in- 
fructuous and no one is pre^nt on belialf o f  the applicant to press tbis O.A.. 
Accordingly, the 0 .A , is dismissed for want o f prosecution.
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